
ACT No. I OF 1861. 

(Received the assent of the Governor-General on the 12th J a n u a r y  186 1.) 

An Act  for the iny2rouenzent of the adrninists.ation o f  Justice and despatch o f  
Bz~siszess in the Supreme Caul-t of Jz~dicature in Bombay. 

P 

WHEREAS it is expedient t<o effect an improvement i11 the ad~niilistration of 
justice, and despatch of busiiless i11 the Supreme court of 

Preainble, 
Judicature in Bonlbay ; I t  is enacted as follows :- 

I. From and after the passing of this Act, it shall be lawful for any one 

Single Judges may sit 
, of the Judges of the Supreme Court of Judicature at Born- 

~e~ara te lyfor the  despatch bay, when occasion shall so require, to sit apart from the 
of certain business. 

other Judges or Judge, as the case may be, of the same 
Court, for the despatch of the Plea Side or the Equity or other busiiless of the 
said Court, at  the same tiine ~vllen the other Judges or Judge, as the case may 
be, of the said Court, shall be sitting for the despatch of busiiless of ally description 
in the said Supreme Court : and a11 proceedings whatever so had by and before 
such judge so sitting apart for the purpose aforesaid, shall be good, valid, ant1 
effectual in law to all intents and purposes as f111ly as if the said proceedings 
were had before all the Judges of the said Court. 

11. The said Court sl.i:tll issue such new Rules and 0rd.el.s as may be 
necessary for the purpose of giving full effect to the 

Power to frame Rules. 
provisions hereill contained. 


